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- 	 ORDER 

The short question involved in this case is whether the 

respondents were justified 	asking the production of succesSion - 

I  certificate for the purpose of appointment on compassionate ground 

on account of death of father of the applicant of this OA who was 

medically decategorised by the respondents under the rrovisien of the 

law as per order dated 4-8-1994 (Annexure A1 to the application). 

The case of the applicairt'n in short, is that late Gopal Chandra 

Sadhu, Ex—Shunt.ing'J.arnadar was medically decategorised on 8,7.1992 

and subsequently he died on 21.7.1992. The applicant, previously 

along with his mother, approached this Tribunal by an application 

bearing No.591 of 92 for his ap.peintmit and that has been disposed • 	
/

of on 23.6.1994 with a direction upon the respondents to consider the 

case of the present applicant Shri Arun Kurnar Sadhu who is now the 

present applicant of this case. Accordingly, the case was considered 

I: 	•by the authority and a speaking order was passed on 4-8-94 (Annexure 

çontd.... 
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A—i to the application) asking him to produce succession certificate 

for the said puxpose. 

Being grieved by and dissatjsjfed with the purported 

speaking order 4ted 4-894 jSSUCd by the respondent No.2 the applicjit 

again approache this Tribunal with this application. None appears 

n behalf of the 11 respendents. Respondents also djd net file any 

counter—reply tothe OA. 

I have gene threuh the speaking order dated 4-8-1994, on a 

perusal of the speakinq order it is found that the matter was ref e—

rred to the Senior Law Officer for his opinion with regard to the 

entitlement of the ! applicant Shri Arun Kumar Sadhu for appointment on  

compassionate !rotind. The Law Officer opined in this letter dated 

72-1994 that in view of the above contending claims by the rival 

parties, productin of succession certificate may be insisted upon 

to obviate intra fmily fued. In view of the a foresaid circumstances, 

I find that the riht of appointment on compassionate ground is not 

covered by the Sucessirn Act. Such appointment is not a riht of 

inheritance. The ~bectj 	of the Scheme is to provide employment to 
WAJO 

the indigent 
IN 
farnily of the deceased government employee to tide, .ver 

the family crisis sue to the unfortunate death of the bread—earner 

of the family. It is also found that the rival parties of the appli—

cant Shri Arun Kr.Sadhu and Smt. Sankarj Sadhu, a title suit bearing 

N.0 34 of 1994 was fled by one Smt. Naharbala Sadhu claiming to be 

legally married wife of late G.pal Chandra Sadhu. But the title suIt 

has beendismissed by the Civil Court by a judgement dated 25-8-98 

(Armexure A-3 to th! application). 14. Adv.cte Mr. Chatterjee for 

the applicant submis that till date no appeal has been filed by the 

plalitiff Smt. Naharbala Sadhu against the said judement. In view 

of the aforesaid circumstances, I find that there is no legal impedi— 

rx 
inent on the part fthe respondents to consider the case of the 

applicant for the pupese .f appointment on compassionate !rsund. In 

CentS,,.. 



view of the af9esaid circumstances, I hold that the respenents 

areLJustified by asking him to produce successlcn certificate and 

the respondents should reconsider the matter of the appointment of 

the applicant S1rj Arun IKurnar Sadhu on the basis of the observations 

made above and to pass appropriate order regarding appoinit of 

the applicant wihin three months from. the date of cømmunication of 

this order, if h is othwise eligible. And with this observations, 

application is disposed of awarding no cost. 

n 
( D. Purkayash ) 

Mernber(J) 


